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tely for the Courts in Delhi, Bombay,
Calcutta and Madras;

(b) the mnumber of Wril's or suits
‘where tue replies or affidavits have
been filed by Government; and

(c) in how many cases the Writ
petitions have reached the final
stag~ of argument?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) According to
available information the total number
of money suits and Civil Wrifg filled
is 73. Of these, 33 cases have been
filed in the Delhi High Court, 18 in
the Madras High Court, 1 in the
Bombay High Court and 21 in the
Tis Hazari Courts, Delhi.

(b) and (c). Information is being
collected.

Transies of past performance Quotas -

for Garments

5234, ISHRI ASHFAQ HUSSAIN:
‘Will the Minisier of COMMERCE be
pleased to state:

(a) whether the tragnsfer of peast
performance quotas for garments is
allowed under Circular No. Qp. 52/
81 dated 25th September, 1981 jssued
by the Apparels Export Promotion
Council as an agency of the licenc-
ing authority to allocate export gar-
ments; .

(b) whether such {ransfers have
resitlted in malpractices; and

(¢) whether such revenue {rauds
are being investigated by the newly
created Directorate (intelligence) in
the Income Tax Department?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Transfer of Past
Performance Quota is permissible uvn-
der the Quota Distribution Policy an-
nounced by the Government vide Pub-
lic Notice No. 61-ETC(PN)/81 dated
10th  August, 1981. The Circular
No. Qp. 42/81 by the Apparels Ex_
yort Promotion Cuncil has been issued
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in pursuance of the Quota Policy an-
nounced by the Government,

(b) One of the reasons for allowing
this facility is to reduce the possibili-
ties of clandestine transaclions in past
performance auotas,

(c) No case of below the {able has
come to the notice of the Directorate
of Intelligence in the Income Tax De-
partment.
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Mica Trading Corporation Failed to
Obtain export orders from U.S.S.R.

5226. SHR] BINDESHWARI DUB-
EY: Will he Minister of COMMERCE
be pleased to state:

(a) whether it ig a fact that Mica
Trading Corporation failed to c¢btain
orders from the US.S.R. to export
Mica to that County which was ex-
pected to be of the tune of rupees five
crores;





